28 of 1954,

43 of 1961,

THE HIGH COURT AND SUPREME COURT ]UDGES
(CONDITIONS OF SERVICE) AMENDMENT ACT, 1988

N{o.42,0 or 1988

[8th April, 1988.]

An Act further to amend the H1gh Court. Judges (Conditions of

~Service) Act, 1954 and the Superme Court ]udges (Conditions
. of-Service) Act, 1958.

Bz it enacted by Parhament in the Thlrty-mnth Year of the Republic
df India as follows: — ST

1

CHAPTER I
PRELIMINARY R
“1.”(1) This Act may be called the High Court and Stpreme Court Short
- Judges (Conditions of Service) Amendment Act, 1988. ; tl(t)le and
com-
(2) The provisions of sectiong 2 and 5l shall be deemed to have come  mence-

into forcde on:thelst day of January, 1986 and the provisicns of sections 3, ment.

4, 6 and 7 shall be deemed to have come into foree on the: lst day, of
November, 19'86

_ CHAPTER. II
LT i . . T . ey
AMENDMENT OF, THE Hic CoURT JUDGES (CONDITIONS OF SERVICE) AcT, 1954

2. In section 17A of the High Court Judges (Conditions of Service) Act,

Amend-
1954 (héréifter in this Chapter referred to as the High Court' Judges Act), = ment of
in sub-sectlon (3), in clause (i), the word “and” occurrmg at the end, and  section
cIause (#ii), shall be omitted. . 17A.

3. For section 22Q of the High Court Judges Act, the followmg section  substi.
shall be substituted, namely:— , tution of
poren : new

section
. for seca
tion 22D,
‘22D. Notwithstanding anything contained in the Income-tax Exemp-
Act 1961 — tion
. (o) the wvalue of rent-free ofﬁc1a1 res1dence provided to a g:&
 Judge under sub-section (1) of section 22A or the allowance iy
¢ paid‘to himr under sub-section (2) of that: siectlon, . to pay "
- (b) the value of the conveyance facilities provided to a J udge 1‘;;0?:“
__,‘,i:under section 22B; o certain
Lo (c) the sumptuary allowance provided o a Judge unden .g::m-,
section 22C, - received

Judge,
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, shall not be inciuded in the computation. of his income chargeable
Do uéldefr the. . aead Salarles ;:under sectlon 15 of the Income-taxt ;Act.‘_‘

‘1’} ’; g'v?
VL

n‘?‘eﬁemﬁf‘ 4, In the First Schedule to the ngh Court Judges Act_—
First (@) in Part I,—
Sche dule,

() for paragraph 2 the follow1ng paragraph shall be substl-
tuted, namely:—

“2. Subject to the other provisions of this Part, the

pension payable to a Judge to whom this Part applies and

:i-*}-"‘?'e‘; v iiwhiy has completed not less than seven years of service for
el ppnslon shall be AR L i

HEEM T3 .,:;;Z%:‘v";
) eochiya)  for senviee: vasu(lhlef Justme\ in. any High Court,
o " Rs. 4,500 per annum for each #dthiplétet] year:of sehvice;
oifaugsdl 01 wo (b)Y for service s any-othiér. | Judge iinvany High

Court Rs. 3,430 per annum for each compléted yeari off
_ serv1ce' '

Provided that the pensmn under this paragraph shall in
no case exceed Rs. 54,0000 per’ annum in the case of a Chief
J'ust1ce, and Rs. 480 q per annum in the case of a,nx other

1150’ ER .]il'J.Y

it dge.,
i l)g it 1) (:,)élv
e i) paragraphs ; 3 to 5| shall be omltted s o3
SHEE 5 ertoiiose vo(a) i fors \paragraph 6y the following paragraph shallebeorsubn
to ysbstitutef, namely:—i 0 ool pa

‘) .
“6, A Judge who has rendered service for pens1on ‘both
as Chief Justice and: other;Judge in any High Court may,
claim that any period of serv1ce of less than’ a completed -
&e@; N (Agbatifetidersd By hith ‘as Chief Ydstive] sit'aty © FoMisAMGE
v ok (sobrieRally Auchperjed, shall beotreated for the purposes, off para-
T it A(j\h; & 1(,-};%)13 'g}‘%ph )2 18y 3 y k}lm as ptheﬁrJ}é@gﬁﬂ}ll, okl

brs b G 452

' 15 biro 5 (w) in paragraph 8 “for the vort b elye‘ and f{ 2’}5 é" ? i
20,0007, the word “fourteen” and the ﬁg}ures EL>4 000’ haﬁ reb-
s10idsap wpeetiviely sbe substituted; RN R it ;

«.’\n REl ()% ‘5
(v) in paragraph 9, for the ﬁgures “6 000”1 thej(ﬁgure_s

“15,750” shall be substituted; i
(vi) paragraphs 10 and 11 shall be omitted; §

EI-00109ighy 3 'Paff FTams To0d - dnareed saibieieat iy (L i

@) to paragraph 2 the follow1ng prov1so s{hall be added
3181 ) ; _l

P

[2] uj i)") namefly SRR
oo FLiE ol

ISR s J’AJJ‘H ‘31‘ l

“;)‘}\Pm\nd‘ed that th@ pensmn under, qlause,j(g)“} and the

Lisd

_““,“, additional pension under clause (b) to ethel shall in no
wo g CeREL B oF bgdeorgesddiRg SAHP HEr %{ﬁrrhhl bid ase of a Chief
s Justice and Rs. 48,000 per annum in thd- case"gf“any other
‘“1): b mthJudge}”, Alcivoag ookl pnankpnae eAt {9) »
s s (3) “In paragraph 3, for the figures “1,33%% 117 kify, “1 866”

2 vy - %2,1337, “2,400” and “2. 666” _the figures “3 ,4667 “4160” “4,851”,

gh ' - “5,545”, “6,240” and “6 933:’; “shall respectively be subst1tuted

\ﬁ l ,Jf‘}‘"" ' Lge] 5 C
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Jmbhs wi (i) paragraph 4 shalbbe omittedyq of «F)
7 ( S Clas Vs
(@) in Part 111, o

i Hprin i o ""\‘ SIS "‘(1"
rei HHer R in paragraph 2—_; ' S

U : BRI T B2 |

Py
"'.

v (A) in clause (b) for. the ﬁourPs “500” and “2,500”, the
ﬁgures “1 600” ‘and “8,000” shﬂll reQPCY’tlvely be substltuted

(B) after clauve (b) the followwng prov1so shall be in-

sertea namel'y L g

“Provided that the pension umder’ clause ‘(o) and the

. - additional pension under clauser(d), together shall in no
4 . ,case exceed Rs. 54 000 per_annum in the case of a Chief

o " Justice and Rs. 48 000 per annum in’ ’che ccase of any other

Judge.”;
mun s (u) ‘paragraphs 3 and 4 shal] be omlttea LT
bR (wY 5w . CHAPTER IIT.n i v 17 o
{ nrs ’AMENDM‘ENT OF TR SUPREME' GURT- J‘UDGEs (CONDITIONS oF SERVICE)

. . . , 13
| | 5 In sectlon 16A of the Supreme Cnurt Judges (Condxtlons of Service)’

Amend-
410f 1958 Act, 1958 (hereafter in this Chapter referred to as the Supreme Court ment of
Judges Act), in sub-section (2), in clatise (ii)!the Wwor ‘and” occurring iei‘(’“
at the end, and clause (i11), shall be omitted. #1150 o i) Lug 6A.
6. For section 23D of the Supreme- Cotirt’ Judges Act; 'the followmg ts‘tl_bSﬁ' ;
t — P ution o
sect,;,g;lrshall be, ,subs 1tuted namely e b i 0h e
G owtooari - s NS (41 section
for section
o 23D,
' D ‘23D Notw1thstandmg anythmp‘ con{gamed m the JIncome- tax Act,  Exemp-
43 of 1961, : '-‘S?:E tion
. g from
l.lresmence provided to a  Habi
" i lity to

. pay in-
(b) the vahI'e of thc ‘oo ey ne cHities provided to a  come-tax
H
T

Judge under section 23A; o o il wr e

On cer-
1

: tain per-

(¢) the gumptuaryi-allowance-riprovided toia Judge under quisites

section 23B, , Teceived
by a

shall not be included in the computation of his income chargeable  Judge.

under the head “Salaries” under section 15 of the Income-tax Act,
19861..

7. In the Schedule to the Supreme Court Judges Act—

Amend-
(a) in- Part I,— v ?:nt of
1€
(i) in paragraph 2,— Sche..

T e,
(A) in clause (b), for the figures “470”  “20,000” and - e
“1 200” the figures “1,235”, “37,500” and “3, 150” shall res-
pectlve]y be substituted; g
(B) in the proviso, for the figures “26,000”, the ﬁgures
“60,000” shall be substituted; : ¥ -
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(#) to paragraph 3, the following proviso shall be added,
namely:—

“Provided that the pension under thls paragraph shall in
no case exceed Rs. 54,000 per annum.”

(iii) in paragraph 5, for the figures “7,500”, the figures
“19,700” shall be substituted;

{

(iv) paragraphs 6 and 7 shall be omitted;
- (b) in Part II,—
(i) in paragraph 2,-

(4) in clause (b), for the. ﬁgures “1 A00”, the figures
“3454” shall be substituted;

(B), for the proviso, the following proviso shall be sub-
stituted, namely:—

“Provided that the pension under clause (a) and the
additional pension under clause (b) together shall in no
case exceed Rs. 60,000 per annum in the case of a Chief

Justice and Rs. 54,000 per annum in the case of any_ other
Judge , !

(ii) paragraph 3 shall be omltted
(c) in Part 11—

(i) in paragraph 2——’

(A) in clause (b), for the figures “500” and “9,500”, the

figures “1,600” and “8,000” shall respectively be substl-
tuted;

(B) after clause (b) the followmg pI’OVlSO shall be
inserted, namely:—

“Provided that the pension under clause (u) and
the additional. pension under clause (b) together shall
in no case exceed Rs. 60,000 per annum in the case of

" ‘a Chief Justice and Rs. 54,000 per annurn in the case of
any other Judge.”;

(it) paragraphs 3 ang 4 shall be omitted,



